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Review Application No,97 of 1997

in
Original Application No, 152 of 1997
gistrict . Gorgkh.ur
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Hont'ble or, RK,K, Saxeéna, J, M,

Kamlesh prasad . o s s e -Applicant
versus

Union of India and Uthers, , o « . »+. REsponRdents

J

& by he o poncent

This review application has been filed seeking

By Hontble i

review of the craer dated 2.9-.1997 in UA No, 152/97,

2i we have carefully gone through the pleadings made

to seek review of the order dated 2-.9-1997, ihe power

of review can be eyxercised oﬁ the discovery of new and
important mgterial or evidence which sfter exercise of

due diligence was mot within ihe knowledye of the perscn
geeking review or there is an errc apparent on Lhe fact
of, reccrd, in ihe present aasﬁx&hg review gpplication,

we do not find any of these elements existing, The grounds
advanced seek. review of the crder daled 2.9-1997 on ilhe
pleg that it is erronedus on merity lThe review by no means
is an appeal in disguise,

3. in the light of the above cbservetions, we find no

merit in the review application aznd the same is dismissed

accordingly, /:::l«)\QL&Né%:
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